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22.5401 	Heard M. 1. •a-Lónd Counsel for 

the applicant. Thd application is edmitt.aU 

for records. Pro A.Deb Roy Sr.C.C..C* accept 

the notice on behalf'of the respondent. 

List on 4.u'7.01 for admission. 

1 embI 	 Vjce-Chairman 

bb 
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28-5-01 
(Imphal) 

fud 

J 

Present : The Hon'b]e Mr, Justice 
arwal, Chairman & 

Hontble Mr K.K.Sharrna, 
Administrative 	mber, 

Aljcant and his Advocates are 

absent. We have heard Mr .Deb Roy, 
learned Sr.C.G.S.0aprearing on behalf 
of the rcsponcientz and proceed to 
dspose of the present O.A. on merits 
in terms of Rule 15 of the C.A.T. 

(Procedur) Rules 1987. 

contd.. 
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prayeJfor a direction t2the resiondents 

to disose of the representation at kinexUre 

/6 which was received by the respondents on 
11.1.2000 within the stl9Ulated OEriOd. It 

contains a further prayer to issue a di rection 

'Co the respondents to initiate a;id complete 

the disciplinary orocedinsagainst tltio 

a:7 ii cant also within the sti2u lated 5eriod. 

The same contains a final prayer for quashing 

the suspension order dated .12.99 at nnexure 
on the ground that the same has been 

issucd mata fide, arbitrary and with oblique 

motives. 
In our view the first two prayers deserve 

	

to be granted. i4ccordingly the respondents 	. 

are directed ,to dispose of the reoresentat ion 
and corrmuñicate their decision thereon to 

the ao2liCant witiin a period of 3  months 

frord todaj. The respondents are further 
direted to initiate and conmlete the disci-

:plinary proceeding against the. applicant 
within a period of 9 months from today. 

As far as the last prayer is concerned, 

we do not Find that'just cause has been made 
out for revoking the suspension order. The 

a3piicant however will be entitled to re-aDply 
for this prayer in case the disciplinary. 

proceeding is not completed within the afore-

said period of 9 months. 
The present 	is disosed of with 

the aforesaid directions with no order as 
to costs. 

\c 
Member 

pg 
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EiTI BENCH. 

(CIRCUIT COURT AT iMPHAL 

AN APPLICATION UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNAIJS ACT, 1985. 

ORIGINAL APPLICATION NO. j 	OF 2001. 

Shri L. Shangazan Tangkhu!. 

—AppiicaiL 

-VERSUS- 

1. 	The Union of India and 3 (three) others. 

INDEX 
LhscipIIom of Documwts: P4gi No: 

Applicatioti  
Vetifi cation. - 	- 

Aimexure - All (True copy of appointment order of 
applicant as EDBPM/Phungcham B.O. dtd. 07/01/. - 

Aiuiexure - A/2. (True copy of order/letter dtd. 03/12/96 

of Sr Supdt., P. 0./Manipur Division).  

Anuexure A13 (True copy of order dtd.0 1/04/97 of 
SD]POJTJkhrui directing the application to report for 

reoithng to service).  

Mmexui'e AM (True copy of Dy. Supdt P. OsJM.Div. 

directing SDIPOIIJkI. to conduct inquity and submit 

report dtd. 13108199). J 	I 	I 

Aiuiexiire - A/5 (True copy of Suspension order of the 

applicant from service dtd. 04/12/99).  
Annexure - A16 (True copy of the representation of the 
applicant dtd. Nil and recieved by the authority on 
11/01/2000 requesting revocation of suspension order).  

Annexure - A!7 (Thue copy of order of case withdrawal 

dtd. 19/03/2001 from the Hon'bie High Court). - 	6- 
\kKALAThIAMA. - lb. 
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BEFORE I BE CENTRAL ADM]NISTRATEV] ri 

TRIBUNAL: GAUHATI BENCH. 
(CIRCUIT COURT AT IMPHAL) 

OffiGINAL APPLICATION NO. 	9 OF 2001. 

BETWEEN 

Shti L. Shangazan Tangkhul, aged about 54 years, Slo Late L. Shriphung, 
a resident of Phungcham Village. P.S. and P.O. - Chingai, District - Ukhnjl, 

Manipur (A suspended Branch Post Master of Phungtham Branch Office). 

—AFFUCANI 

-VERSUS- 

The Union of India represented by the Secretaty. 

Telecommunication and Postal Services. New ,  Delhi. 

The Director ofPostal Services. 

Manipur Division, Jxnpha! - 795001. 

The Deputy Superintendent of Post Offices, 

Manipur Division, Jmphai - 795001. 

The Sub-Divisional Inspector of Post Offices, 

Ukbnil Sub-Division Ukhni!. Manipur. 

—ESPONDENTS. 

(An application under Section 19 of the Administrative 

Tribunal's Act, 1995). 

DETAILS OF APPUCATION: 

1. PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 

The applicant filed the present application against the order ofhis suspension 

frot4 holding the post of Branch Post Master of Phungcham Branch Office, under the 

Ditectorate of Postal Services, Manipur Division, huphal passed vide order dtd. 

04!h199 under Memo A-lfPhungcham B.O. by the Sub-Divisional Inspector of 

Posi Offices/Ukluijl, 

ContiLZt- 
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The applicant declares that subject matter ofthe order against which he wants 

redressal is within the jurisdiction of the Tribunal. 

,11 	LEvIITkTION: 

The applicant fbrther declares that the application is within the limitation 

scribed in Section 21 of the Administrative Tribunals Act, 1985 in as much as 

ion order of the petitioner was passed on 04/12199 by the authority against 

the petitioner submitte4 his representation without much delay to the authority 

revocation or cancellation of the suspension order of which was received by 

authority on 11/01/2000 and flirther against non disposal of the representation as 

as delay in completing the disciplinary proceedings this petitioner filed a Writ 

before the Hon'ble Gauhati High Cour( Imphal Bench being Writ Petition 

No358 of 2000 on 04/04/2000 and lastly it was withdrawn on 19/03/2001 with. 

to file the case before the Central Administrative Tribunal when he came to 

that the Hon'ble High Court had no jurisdiction to try his case. 

FAC1S OF THE CASE: 

The petitioner was appointed as the Extra Departmental Post Master 

short EDPN) of Phungeham Branch Office vide. Memo No.A-1/P.F.Phungcham 

d 07/01/Ekby the Director of Postal Services, Manipur. (Annexure - A/i) 

In 1996 on mere allegation of vacating the post of EDBPM by the 

the Sub-Divisional Inspector ofPostal Services (in short - SDIPO)/Ukhrul 

one Miss Leiyaphy Khaleng as the Extra Departmental Post Master/ 

(in short EDPM) vide his order dated 24/06/1996 in collusion with the 

of the said Miss Leiyaphy Khaleng. On challenging the appointment order of 

Leiyaphy Khaleng as EDBPM/Phuncham by fihi, representation before the 

of Post Offices, Imphat by the petitioner and since the order of appointment of 

Leiyaphy Ehaleng was wrong, illegal and frivolous it was lastly cancelled and 

Supdt. of Post Offices, Manipur Division vide his letter No.A-liP.F/ 

dated 03/12/96 intimated the SDIPO/likhnrl to handover the charge of 

B.O. to the petitioner and tbrther directed the Post Master, Imphal Head 

Office to release the pay and allowances of the petitioner. (Annexure - A(2) 

Cont*L3/- 
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C) 	In compliance to the order of Senior supdt. Post Offlces Manipur 

dtd 03/12/96 Ameure -2), the SDO/Ukhrii1 issued a letter to 

petitioner tojoin to his services as EDBPM-Phungchani vide his order No.A-1/ 

dated 01/04/97 tAnnexure - 

1)) 	As a revenge to reinstatement into service of the petitioner the father 
oEjMiss Leiyaphy,  K}aleng who has a good relation and right hand man of the then 

Cief Minister (C.M.). Manipur namely Shri Risbang Keishing lodged a complaint 

aMnst the petitioner by forging the signature of the Headman of Phungeham Paorei 

Vitlage (Centre Panchayat Court) complaining that the Branch Post Master of 

Phmgcham is irregular and not Ilinctioning in the Oice. It was with a motive to 

en9ble to reappoint his daughter Miss Leiyaphy Khaleng as the RPM oiPhungcham 

and not other than that. Over and above this fact on the pressure of the father of 

Aliss 
11  

Leiyaphy Khaleng the then Hon'ble C.M. of Manipur, Mr. Rishang Keishing 

a!s lodged a complaint against the petitioner that the petitioner was appointed ij 
as a Pastor ofVarangarei Village and he was not flinctioning properly as Post Master 

etcOn receipt of the allegations against the petitioner the Supdt. of Post Offices. 
1an1pur Division, Imphal asked the SDlPOiUkhrul to make an enquiry and 

bul4it his report within 10 (ten) days vide his letter No.A1/PF/Phungcham dtd. 

One of the most surprising state of affairs of this letter dated 1310 g/99 

SPDSthnphal was that a copy of the said letter was given to Miss Leiyaphy 
hleng who is not having any connection with this matter. (Annexure - A/4). 

' F) 	Then the Sub-Divisional Inspector of Post Oflices (SDIPO)/lTkhmut 

his order Memo No.A1/PF/Phunchatn B.O. dtd.84/12/99 placed the peti- 

under suspension with immediate effect in contemplation of a disci- 

proceeding against him Annexure - A15. 

A copy to the suspension order dId. 04/12199 was sent to the Director Postal 

ices, Manipur Division, by the SDPO/iJkhnji for his kind approval by stating 

that the charge of the BP.M was to be handed over to Miss Leiyaphy Khaieng 

liurcham Village as.her name was recommended by the Ex-Chief Minister. 
ng Keishing, present sitting M.LA. and Dr. M. Horam.. Chairman Hill Areas 

. uf4 L. Oi. 
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F) 	Soon after receipt of his suspe.nsion order from service on 04/12/99 

th petitioner submitted a representation to the Director of Postal Services, Manipur 

d4ed nil stating inter-alia all the facts of his: innocence and the suspension was on 

false allegations and charges with bias and ulterior motives and requesting the 

a4ority to revoke or cancel the said suspension order and the representation 

was received by the authority on 11/01/2000. (Annexure - A/6). 

0) 	The authority neither disposed of the representation of the petitioner 

noi expedite and completed the disciplinary proceedings against him as early as 

polsible and accordingly the petitioner filed a WritPetition beforethe Hon'ble (3auhati 

Couttflmphal Bench being WP. (C) No.358 of 2000 on 04/04/2000. In latter 

stake the petitioner came to know that he filed the case before wrong court having no 

jurisdiction to try his case since he is a Central Govt. employee and accordingly 

on 19/01'2001, he withdrew the case with liberty to file the case before the court 

haJlng the jurisdiction to deal with the matter i.e. the CAT. Hence the present case. 

(Anexure - AJ7) 

3. 	GROUNDS FOR RELIEF WiTH LEGAL PROVISION:- 

Because the suçension order/impuied orderwas passed in a malafide 

turner in as much as it was passed in order to enable the authority or SDIPO/ 

Ukhrui to accommodate Miss Leiyaphy Khaleng whose appointment issued 

by the said SDIPO/llkhrul order was once cancelled/revoked as not tenable 

in earlier occasion. 

Because the suspension order was passed in colourable exercise of 

power and on the dictates of the elected leaders and higher authorities and 

not in accordance with law 

Because the authorities failed to act on the representation of th e  

petitioner by disposing it at an early date so as to enable the petitioner to seek 

his remedies in other Ibrum. 

Contd5/- 
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Because the authority failed to initiate and dispose of the alleged 

disciplinary proceedings contemplated against the petitioner at an early date 

aid still the same is pending even without knishing the charges. 

Because of the suspension and keeping him out of duty for a long time 

and in his place appointing a new incumbent by spending huge amount from 

public exchequer it will amount to miscarriage of justice and will not be a 

• 	wise policy of the authority. 

6. 	DETAIlS OF THE REMEDIES EXHAUSTED:- 

The applicant declares that he availed of all the remedies available to him 

ev€n by submitting representation which was received by the authority,  i.e. the 

Director ofPostai Services, Manipur, Imphal on 11/01/2000 (Aiuexure - A/45) after 

his stspension from service on 04/12/99 thereby requesting the authority either to 

cancelf revoke the suspension order or to complete the disciplinary proceeding at 

an ariy date. 

• MATTERS NOT PREVIOUSLY FILED OR PENDING 

WiTH ANY OTHER COURT:- 

i The applicant declares thathe had filed aWritPetitionbeingWP. (C)No358 

f2000 on 04/04/2880 before the Hon'ble (3auhati High Court/Imphal Bench against 

is uspension order but afterwards he came to know that he had filed in a wrong 

and thereafter, he then withdrew the Writ Petition on 19/03/2001. 

RELIEF SOUGHT: - 

In view of the facts and circumstances submitted above the applicant prays 

fllowing reliefs:- 

A direction to Respondents to dispose of the representation dtd, nil 

v4iich was received by the authority on 11/0112000 (Anneaire -A/a); 

A direction to initiate the alleged disciplinary proceedings and to 

complete it within a fixed/limited time; 

ContL6/- 
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Pass an order of cancellation or quashing the suspension order 

dtd. 04/12!9 (Anueaire - 115) as the same was passed with malafide, 

bias, arbitrary and oblique motive withe colourable exercise of power; 

Any other relief or reliefs as the Hon'ble Tribunal may deem fit and 

propet; and 

costs of litigation. 

]j'TE ORDER IF NAY PLAYED FOR:- 

I 	In the interim it is prayed that the impugned suspension order dtd. 

it1 2/2000 (Annexure - A/5) kindly be stayed/suspended and pending the D.E. 

petitioner may be allowed to work as the Branch Post MasteriPhungcbam 

ancb Office in view of long lapse of time in initiating the liE, as so far no 

sheet has ever been issuedtthrnished for the ends of justice. 

J PARTICULARS OF BANK DRAFT/POSTAL ORDER FILED 

N RESPECT OF THE APPLICATION FEE:- 

(I) 

(U) 

111 LIST OF ENCLOSERS:-

As indicated in the index 

23] 
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1 	 VERIFICATION 

I, L. Shangazan Taagkhul, aged about 54 years Sb Late L. Shriphung, 

(now under suspension from the post of Branch Post Master/Phungeham Branch 

Oftice), a resident of Phungcham Village, RO.& P.S- Chingai, District - Ukhrul, 

Manipur do hereby verify that the contents from para Nosi to 11 are true to my 

prsonal knowledge and belief and that I have not suppressed any material facts. 

Place : Imphal 	 S&natmre of plk4n 

Date : 26th March. 2001. 

U

C 

(L. Shangazan) 

To  

The Registrar. 

[P.-chrn] 
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AJNNEXURE - A/ 

INDIAN POSTS AND TELJIGRAPHS DEPARTMENT 
OFFICE OF THI DIRECTOR POSTAL SERVICES MANWUR. 

IMPHAL -75001. 

LETTER OF PROVISIONAL APPOINTMENT 

Ithie No.A-IIFE'Fkwtgcham: 	 Dak4 Imph a I tke 7th Jan. 

Whereas the Post of Extra Department RPM of Plrnngcham R0. has become 

acant has been newly created and it is not possible to make regular appointment to 

the said post immediately the DPS Imphal has decided to make provisional 

appointment to the said post for a period of 6 months from the date of Joining or till 

r.gular appointment is made whichever period is shorter. 

Shri L. Shangazan is offered the Provisional appointment. He should clearly 

uderstand that the provisional appointment will be terminated when regular 

at4pointment is made and he shall have no claim for appointment to any post. 

3. 	The DPS Jrnphai also reserved the right to terminate the provisional 

apointment at any time before the period mentioned in para 1 above without notice 

• ançi without assigning any reason. 

4.'1 Shri L. Shangazan will be governed by the Extra Departmental Agents 

(cdnduct & service) Rules, 1964 as amended from time to time and all other niles 

and orders applicable to Extra Departmental Agents. 

5. 	In case the above conditions are acceptable to Shri L. Shargazan he should 

the duplicate copy of this memo and return the same to the undersigned. 

Director Postal Services 
Manipur Imphal - 795001. 

Copy frwarded to 
Shri L. Shangazan, Phun charn Village (Uk!.). 
He should sign the duplicate copy of the Memo enclosed 
and return the seine to this Office immediately. 
The Postmaster Imphal H.Q. 
The SDIPOs, Ukhrul. 

	

iRUE ¶30PY 	4 	5PM. 
Sdj- 

	

ADOcATE 	 Director Postal Services 
Manipur Jmphal - 795001. 

! 	• c 
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ANNEXITRF 4/ 

OFFICE OF THE 
SENIOR SUPERINTENDENT OF POST OFFICES 

MANIPUR DIVISION, IMPHAL - 795001. 

NA-1/PF'Pfrimgchun: 
	

DkiJ, Implud th-eP,  Det 96. 

Tb 

Subj:- ArpoinAment fEDflPMofP7umgckait D.P. 

Ar!- L?Y W./I-l'fIU.CFI4rnL!W 	//Yø 

Please ha,iJ over cithige ofthe B. to the regdilr 11PM 

Shri L. .Slia gaan im.mdia:e and repott compli4rIce. 

sd 

Senior Superintendent of Post Offices 

Manipur Division, Jrnphal - 75001. 

to:- 

The Postmaster. Imphal H.Q. for information and necessary ,  action. 
He will please release pay and allowance of the BPM. 

1 	 Senior Superintendent of Post Offices 
A 	

Manipur Division, imphal - 795001. 



ANNEXtTRE - Al 3 
DEPARTMENT OF POST-INDIA 

OFFICE OF THE SUB-DIVISIONAL INSPECTOR (P), 
UKHRUL: SUB-DIVISION, MANIPUR 

NoA-I/Pkiiigchun/UkL: 
	

Daied 1rthni1 the lstAprü 1997k 

Shri L. Shangazan, 
EDBPM, Phungcham 

Via - Ukhrui. 

Subj :- R'Jrtstattm4nt in svict' as EDBPM Phnngclthrn. 

Please refer to this office letter of even No. dated 24106/96 as to whether you 

joined duty on 0 1/0 619 6 and if so send joining charge reports to the undersigned by 

of post 

It is mention worthy that you were. asked to Join back as EDBPM. Phiingcham 

ateiv after 31/05196. 

This I. most urgent. 

Sd!- 
(S.B. Hazarika 

Sub-Divisional Inspector P) 
Ukhnil Sub-Division. Ukhrui. 

Ciipy to 

1.. 	The Postmaster. Imphal for infbtmation. 

He is requested to release the pay and allowance 

ofthe official from 01/06196 as ordered by the S.S.P.Os 

Irnphal vide his orders No.A-1PP/Phungcham, dated 03/12/96, 

a copy (Xerox) ofwhich is enclosed for ready reference please. 

TRUE 	
Sd!- 

(S.B Hazarika) 
Sub-Divisional Inspecto P) 
Uldiil Sub-Division, UIthml. 
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ANNEXIJRF - A/ It 

DJRFCTOR POST SERVICES, 
MANIPUR JMPBAL - 795001. 

No.A-1/FF/PhingcIthrn: 	 Dkd, Impiw) the 131'08199. 

Shri Ngareophung. 

SD1PS/Ukhrul. 

Sub:- COMP-14in. agiit Skti L. .Shigzai ED11PM'PIUrngCIwrn 

110 kdgdH€drn Pkvatgclthru finage centine  Fznckya1 

Comd Athii.,uim 

Shrj Hr. Wunnaovo Headman. Phungehani Paorej Village C:entre Panc:hayat 

ourt Mashunrim Phungeham lodged complain against the itregulariy non-

inctioning of BPM. 

• 	In this connection Shri Rishang Keishing the than Chief Minister. Manipur 

hrs also lodged the complain against Shri L. Shangazan BPM of Phungcham 

BO. stating that who has been appointed as Pastor of Varangarei Village, TJkhnii 

aitld Miss Leiyaphy Khaleng D/o Mahai Kha!eng of Phungeharn Village as 

appointed as BPM before one year of the C.M. lettet -  and he has recluested 

that her appointment may be regularise.d and she will be entitle to regi.ilar 

py but till today no fruithil result. 

vItula 
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In the meantime Shri L. Shangazan who was a teacher of Paoch;am High 

School, L'khrul who attend 55 years old and retired from service on superannuation 

.ef 31/07/92 AiN. All the relevant xerox copies of letters are sent to 11W for your 

imediate enquiry and submit details report within 10 days positively. This may be 

teated most urgent 

EwM As above. 	 Sd!- 
NC. Halder) 

Deputy Supdt. of Post Offices 

Manipur Division Iniphal - 795001. 

1 Copy to - 
Miss Leiyaphy Khaleng, Phungcham Village, for infonnation 
Hd. Man of Phungcham Village, Ukhnil for infbrmation. 

54/- 
(NC. Halder) 131108/99 

Deputy Supdt, of Post Offices 

Manipur Division Imphal - 795001. 
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ANNEXURE - A! 

DEPARTMENT OF POST-INDIA 
OFFICE OF THE SUB-DIVISIONAL INSPECTOR (P), 

UKHRUL: SUB-DIVISION, MANIPUR, 

NoA-I/Phgdlrn JJO: 	DU4 #Ukhn4 1kcm•iw1999, 

ORDER 

Whereas disciplinaty proceeding against Shri L. Shangazan Rpm, Phungcham 

is pending. 

NOW, therefore, the undersigned is exercised of the powers conferred by 

te 9 ofP&T Ed. Agents (Conduct &. Service) Rules 1964, hereby places the 

d Shri L. Shangazan under put off duty with immediate effect. 

It is, further ordered that during the period that this order shall remain in 

, the head quarter of Shri L. Shangazan will be Phungcham Village BC and the 

Shri L. Shangazan shall not leave the Hq. without obtaining the prior permission 

the undersigned. 

Sd!- 

Ng. Ngareophung) 
It,

Sub-Divisional Jnspector ofPost Offices, 
Ukbul Sub-Division, Manipur. 

1. 	The Director Postal Services, Manipur Division for infbrmation and 

kind approval. it is further intimated that on 181I1.'99 the undeisigned 
personally visited the office B.O. and found the Rpm is unauthorised absent 
since from 1997 and the detail reports will be submitted shortly. Hence the 
charge of the Bpm is to handover Miss Leiyaphy Khalen,g of Phungcharn 
Village as Rpm of the BC as Edda cum Edmc is not fit to hold the charge of 
Rpm of the BO and as Miss Leiyaphy is recommended Rpm candidate by 
Ex-ChiefMinister Rishang Keishing present sitting MLA and Dr. M. Horani 
Chairman Hill/area and Committee Govt of Manipur. 

2.. 	Shri L. Shangazan Rpm, Phungchain BO for information. 
New Rpm Miss Leiyaphy Khaleng ofPhungcham Village BO. fbr infbrmation. 
The Post Master,, Imphal HO for inibnhiatiorL 
Office Copy of the S.D.I. Ulthnl. 

Sd'- 

	

TRUE 	P' 	
(14g. Ngareophung) 

TF 	 Sub-Divisional inspector of Post Offices, 

	

AD 	 Ukhrul Sub-Division, Manipur. 
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ANNEXURE - A/ 

ill 

To 	

The Director ofPostal Services, 

Imphal, Manipur Division. 

Sub:- Prayerfor vocaioi# of siispemioii order ivader Men#o 

NoA1/P.F/PIiingcham ILO dakdat 1/lcht7d the 41  Dec. 1999. 

Hfflle submission of L. Shangazan of Phungcham. 

—Pdi1i.oi 

Hóti'bie Sir, 

With due respect, the petitioner begs to submit as follows:- 

That, the petitioner has received the suspension order Memo No . A - i/P F / 

Phingchani B.O. dated at Ukhnil the 4Dec. 1999 through a Registered Post on the 

9th Dec. 1999 and being aggrieved with the said ordet; the petitioner begs to prefer 

thi4 appeal for favour of your kind consideration. 

That, before. the suspension o r d e r served to me through a registered Post dtd.. 

442/99, the Deputy Supdt. of Post Officer, Manipur division Imphal has served an 

irnation to Shri Ngareophung SD/P.S. Ukhnil cltd. 13/839 Memo No.A-1/PF/ 

Pl4mgcham B.O., a copy served to the Headman of Ukhnil directing Ngare.opbung to 

ho'd enquiry on the alleged non-fbnctionm.g of Phungcham -BPM. 

The infbrmation further refers (Para II) that as desired by the then Hon'ble 

C{'ef Minister, Manipur Shri Rishang Keishing one Miss Leiyaphy Khaleng be 

apointed BPM Phungcham by removing L. Shangazan from the service. The 

coitents of the information infrred that the post of B.P.M. Phungcham is a political 

appointhient If it is so the petitioner BPM is bound to seek the intervention and 

fa'ourcnt Hon'ble Chief Minister of Manipur for recommendation and Lavour etc. 
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3_ 	That, it is iIwthet-  referred thatthe petitioner is a Pastor ofVaran&ei Baptt 

	

: 
	and that he has been alleged to be irregular 1i his taWresponsbthty in 

dicharging the official c1ut To this the petitioner begs to ay that Varangare.i i only 
i a machet &. part and parcel ofthe mother village - Phungcham and that the village 

adriinitration of Phuncham-Paorej-Varajigarej are carried out by the Original 

, acting Headman H.R. Wungnaoyo according to the Tatkhul Cutoni In Phungchain 

Viflage, there are two different niacliet - (1) Paorei (2)rangarei and both remain 

under the patta of Phungeham Village where the Original paftadar resides. It would 

be. misunderstood by the Postal Authorities Manipur division that Phungcham Paorei 

an Varangarei are 3 diffrent and distinct villages, having different village panchayat 

crurisdiction. Perhaps, such misconception would tent to lead the authority to come 

to the conclusion that the postal service of L. Shangazan at Varangarei would have 

cansed irregularities in his official duties as BPM Phungeham. It is to state that both 

Paorei and Varangarei are situated equidistant from Phungcharn Village -21/2 Knis. 

frôn Phutigeham. Secondly, the Postoral service is confined to duty specially on 

Sday a general holiday in the country, Thirdly, Shri L. Shangazan did not migrate/ 

ship to Varangarei. His house properties both movables and immovables are all at 

Phingcham and except on Sunday he is physically at Phungcham and is active in the 
dicharge of his duties as BPM Phungcham. The Headman and his village Authority 

mnbers do not find fault of his irregularities but Shri Mahai Khaleng and a group of 

thgnintle persons who are against the religious congregations, village development 

and a smooth thnctioning into the village administration are always intended to 

crate problem after problem for his own gain by identi1ring himself as a political 

leder inthe village and influenced the thenHon'ble C.M. Manipur(RishangKeishing) 

or a strong recommendation into the appointment of the daughter as BPM by 

reiioving the petitioner  from the said post. The petitioner would drawyour kind 

attntion as to how the Dy. Supdt. ofPost Officer Mr. N. C. Halder directed to hold an 
enquiry,  against L. Shangazan BPM Phungcharn dtd. 13/08/99. Whereas the whole 

populace of Phungcham solidly stood behind the Headman, V.As. and L. Shangazan, 

Sith Mahai Khaleng alone fbrcible removal oil. Shangazan. 95% ofthe villagers are 

soidly behind petitioner (L. Shangazan) that his pastoral service rendered within the 
vage is as convenient as he did so while he was servicing as an Assistant Teacher of 

Pacham High School. In support of this contention the Headman of Phuvgcham 

H.R. Wungaaoyo, on behalf of Phungcham-Paorei village Centre Panchayat has 

11 smitted an application to the Director Postal Services, Manipur Division dtd. 

101 0/99 with reference to No.A1/PF/Phungcham dtd. 13108199. A photostat copy 

attAched herewith in Aiuiexiue (All). 

ContiL.3/- 
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4.1 	That, on receipt of the information/order Dy .Supdt. of Postal Service 

N.A1/PF/Phungcham dtci Imphal the 13/08/99, the Headman and BPM 

Pl4ngcham went to Ukbriil to met the SBI Post TJkhnil on the 17/11/99 whereas the 

SBI came. to Phungcham from his village Thnou Via Tuinem, Phadang, Tolloi to 

Phungcham and thus they missed him at Ukhrul. At Phugcham the SBI/Post asked 

to sign on a blank paper to L. Kuisang VA. and P.R. Vaoreithing, a nintier Phungchain 

BM and on the next day, (18/11199) the SDI Phungcham for Ukhrul. Both of them 

did not know and understood Vaoreithing submitted an application to the Director 

Pàtal Services containing among other the enquiries and his replies to SDL Postal 

Srvices Ukhriil. The said application is enclosed herewith in Mrnexure A/Z. 

That, it is presumed that there is a strong evidence to prove that the 51)1 

Po.ptal Services Uklinjl and Shri Mahai Khaleng to forcible. remove L. Shangazan 

fitn his service and thus 51)1 has submitted on concocted reported to the Director,  

Pótal Setvice Imphal Manipur division resulting in the suspension order of 

L;Sharkgazan for an allotted irregularities into the service. Justice requires 

asexplanation call to L. Shangazan be made and an opportunity of being heard be 

af$rded for his defence before issuing the suspension order dtd. 4/12/99. Such an 
11 

arti1raxy order ofthe si. erior officer is sthj ect to judicial review unless revoked with 

imnediate effect. In act of humiliation to the employee by the superior officer shall 

reire to be tested in the court of Justice. 

Prior to the recent suspension order 4/12/99 as against L. Shangazan, the 

S1I(ljkhnjl Post Office (S.D. Hazarika) under Memo No.A1/PF/Phungcham Ukhriii 

dtL Ukhnil 24/06/96, has forcibly removed L. Shangaz from BPM Phungcham 

aI1{l one Miss Leiyaphy Khaieng was appointed into the same post on thvolous chaiges. 

T4 this L. Shangazan made a presentation to the Dire ctor Postal Service Manipur 

Diiision dtd. 23/10/99- a photostat copy of the SDI(Ukhnjl has issued an order 

N.A1iPFiPhimgchain/Ukhnil for reinstatement of L. Shangazan to the same post.. 

T1e said order attached in Annexure - A/4. 

Contd....41- 
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regretted to say that the Central Services Employees have ignored 

right of a citizen "The opportunity of being heard" and employees 

of the "Higher authority" either dismiss or remove or suspend. 

 

Six, kindly examine the relevant documents submitted in Amiexures and may 

pass order as may deem fit and proper at your end. 

May I request you 

i) 	To revoke the siJspension order dtd.. 4/12/99 as arbitrary and unconstitutional 

an, an opportunity of being heard be afforded to the victim for justice. 

jj 	Political interference in the matter of appointment and retention in to the Cen- 

tral Postal Services be stopped immediately and justice done. 
ii 

Yours faithfully, 

Sill- 

• 	 (L Shangazan) 

A'd1eXUFeS :- 

No.A1PF/Phungcham dtd. 13/08.199. 

Statement of P.R. Vaoreithing, runner Phungcham BPM dtd. 25/11/99. 

Petition by L. Shanazan to the Director Postal Service 

Manipur Divn. dtd.. 23/10/96. 

Order No.A1./PF/Phungcham Ukhnil dtcL 01/04/97. 

5.1 	Order ofthe Senior Supdt. ofPostal Services dtd. 03/12/96. 

6. 	Suspension order 04/12/99. 
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ANNEXURE - AJ7 

IN THF GAUIJATI BIGII COURT 

(The HigJi court of Assain, Nagalanci, Meghaiaya, Manipur, 

Tripura. Mi.zoram and Arunachal Pradesh). 

IMP HAL BENCH 

ftit FthLion (C) N6.358 of 2000. 

Shri L. Shangazan Tangkhul. 

VERStJS 

1. 	The Union of India and 3 (three) others. 
—Rspoid 

PRESENT 

THE HON'BLE MR. JUSTICE B.B. DEB 

For the petitioner 
	

Mr. L. Sharat Sharma, Advocate 

For the respondents 
	

C.G. SC. 

Date of order 
	

19./03/2001. 

ORDER 

Heard Mr. L. Sharat Sharma, learned counsel for the petitioner. 

He prays for permission to withdraw this case with liberty to re-file again, it 

sc acised. 

Be that as it may. the petition is allowed to be withdrawn with libertyto re-file 

aain. if so advised. 

t11JI cOPs 
	

Sd!- B.B. Deb. Judge. 

j h-chm] 


